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 DR.  SUBRAMANIAM  SWAMY
 {Bombay,  North-East):  I  have  given
 notice  under  rule  72.

 MR.  SPEAKER:  I  will  allow  you
 only  if  you  are  opposing  the  intro-
 cuction  of  the  Bill.  Nothing  else  is
 allowed.

 DR.  SUBRAMANIAM  SWAMY:  How
 can  I  say  that  I  oppose  the  Bill  with-
 Oui  first  making  some  comments?

 MR.  SPEAKER:  You  must  first  say
 “I  am  opposing  the  Bill”.  Only  then
 I  allow  you.

 DR.  SUBRAMANIAM  SWAMY:  Can
 I  explain......

 MR.  SPEAKER:  No,  I  will  not  allow
 it.  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  give  effect  to  the  in-
 ternational  Convention  on  the  Sup-
 pression  and  Punishment  of  1019
 Crime  of  Apartheid.”

 The  motion  was  adopted.
 SHRI  ATAL  BIHARI  VAJPAYEE:

 J  introduce  the  Bill.
 MR.  SPEAKER:  The  House  |  stands

 adjourned  to  meet  again  at  2.05  p.m.
 13.05  hrs.

 (The  Lok  Sabha  adjourned  for
 launch  till  five  minutes  past  Fourteen
 of  the  Clock)

 The  Lok  Sabha  re-assembled  after
 Lunch  at  ten  minutes  past  Fourteen
 of  the  Clock.

 (Mr.  Deputy-Speaker  in  the  Chair)
 MR.  DEPUTY-SPEAKER:  We  _  are

 Supposed  to  take  up  the  discussion  on
 the  floods  at  2  O’Clock,  but  there  are
 some  matters  underr  ule  377.  Shall
 we  dispose  of  them  before  we  take
 up  the  floods  discussion?  Shri  N.  C.
 Jain.

 MATTERS  UNDER  RULE  377

 (i)  Maintenance  of  temples  and  statues
 in  Khajurabo.

 आओ  निर्मल  चना  जेन  (सिवनी)  :  उपाध्यक्ष

 महोदय,  मैं  नियम  377  के  अन्तर्गत  भविलम्बनीय  लोक

 महत्व  के  निम्नलिखित  विषय  का  उल्लेख  करना  चाहतां
 का
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 अ,  नेक
 _मूत तर

 4 व  न
 मैने  कि  मन्दिर  व  मूर्तियों पर  रसायन  का  लेप
 हो  रहा  है।  शायद  पिछलें  कुछ  वर्षों  से  यह  लेप  हो
 रहा  है।  उस  रसायन  लेप  का  परिणाम  यह  हुआ

 ि
 रे धीरे  मंदिर  कुछ

 नि 1 आने  लगी  है  और  भरी  तपती  जेठ  में  भी  ये

 नहीं  हैं,  गीली  ही  रहती  है  इस  कारण  अब  किन्हीं ~
 किन्हीं  मुनियों  म  से  पतें  भी  उधड़ने  लगी  हैं।  इस
 कारण  मदिर  व  मूर्तियों  के  स्थायित्व  को  खतरा  उत्पन्न
 हो  गया  है  जो  कि  एक  गंभीर  राष्ट्रीय  समस्या  है।

 दूसरी  बात  यह  है  कि  कई  मंदिरों  उनकी
 पीठ  पर  मूर्तियां  आड़ी  तिरछी  चिपका  ्  गई  हैं।
 जहां  एक  ओर  हम  विदेशी  प्रेक्षकों  को  अपनी  एक
 हजार  वर्ष  पर्व  की  अपूर्व  कला  दिखाते  हैं,  वहीं  दूसरी
 ओर  उन्हें  यह  भी  दिखता  है  कि  दस-पच्चीस वर्ष  पूर्व
 के  हमारे  लोग  इतन  अकलात्मक  थे  कि  मूर्ति  सीधा
 लगाना  भी-नहीं  जानते  थे।  अतः  आवश्यक  है  कि
 पुरातत्व  विभाग  इस  ओर  ध्यान  दे  और  गल्तियां  शीघ्र
 सुधारे  |

 (ii)  Need  for  reorganisation  ०  distri-
 bution  pattern  of  soft  coke  for  South-
 ern  States.

 SHRI  K.  प.  KOSALRAM  (Triuchen-
 cur):  Supplies  of  soft  coke  to  the  four
 Southern  States  have  virtually  dried
 up.  Tamil  Nadu  got  only  1,000  tonnes
 of  soft  coke  in  April  last,  while  Kar-
 nataka  and  Kerala  haven  not  been  sup-
 plied  any  quantity  for  the  past  seve-
 ral  months.

 yp

 This  step-motherly  attitude  shown
 to  Southern  States  in  soft  coke  sup-
 plies  has  been  deeply  resented  by  the
 State  Governments.  Their  repeated
 representations  to  the  Union  Energy
 Ministry  and  Coal  India  Ltd.,  have
 not  evoked  any  favourable  response
 so  far.

 It  appears  that  the  current  distri-
 bution  pattern  is  heavily  biassed  in
 favour  of  the  Northern  States.  The
 average  monthly  quantum  of  distribu-
 tion  of  soft  coke  to  various  States
 in  the  last  six  months  is  as  follows:

 Bihar-6  rakes  (one  rake  means
 1,000  tonnes);  U.P.—12  rakes;  Pun-

 jab—-7  rakes;  Haryana—3__  rakes;
 Orissa—2  rakes,  Himachal  Pra-
 desh—1  rake;  Delhi—22  rakes;  West
 Bengal—13  rakes;  Mabarashtra—3
 3  rakes;  Andhra—3  rakes;  Tamil


